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BEFORE THE NAT IONAL GREEN TRIBUNAL EASTERN ZONAL

BENCH, KOLKATA, WEST BENGAL, FINANGE CENTRE, 3RD
FLOOR, NEW TOWN APPLICATION UNDER SECTION 18(1)
READ WITH SECTION 14 OF THE NAT IONAL GREEN

TRIBUNAL ACT, 2010.

0. A. Ne. of 2025/EZ
Between
 Abul Hosen Mondal & Qrs.
«ss Applicants
~Versus-

The West Bengal Pollutien Contrel Board
b Grs.

«« «Respondents

S YNOPSIS

That the applicants sent a Mass pPetition en 14.04.2025 amk
RF0X20% on behalf eof the poor Cultivaters and Tehatta Villagers
of Kalyanpur Beharia Gram Panchayat, Post Office- Bandhainagar,
Police Station - Hariharpara in the District eof Murshidabad to
Step the establishment and installation and operation of New
brick field namely ROMEO BRICK FIELD by the private T espondent
Ne. 7 and 8 without complying with the established rules and
Memerandum dated 29.05.2015 for Brick Field and wit hout consemnt
te the eperating order of the State Government and ether st atytory
autherity in the matter.

bl BoSenn ppmmshad



LIST OF DATES

31.05.2029 : Record of Right

14.04.2025 : The Applicants sent mass petition and represen-

tatiens on behalf of the Villagers eof Tehatta,
Post Office - Bandhainagar, Police Station -
Hariharpara, District - Murshidabad, Mouza -
Tehatta to stop the illegal works fer establishment

of ROMEO BRICK FIELD upon plet No.2325 of Mouza-
Tehatt a.

1 6 JUN 015



BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONAL

BENGH, KOLKATA, WEST BENGAL, FINANCE CENTRE, 3RD

FLOOR, NEW TOWN APPLICATION UNDER SECT ION 18 (1)

READ WITH SECTION 14 OF THE NATIONAL CREEN
TRIBUNAL ACT, 2010

0.A. No. of 2025/ Ez
BET WEEN
1. ABUL HOSEN MONDAL,

son of Najimuddin Mondal 1

2. BIPLAB GHOSH

son of Gour Chandra Ghosh !

3. RAFIKUL MONDAL,

son of late Kachimuddin Mondal

- ALl of Village- Tehatta,
Post Office - Bandhainagar,
Police Station - Hariharpara,
District - Murshidabad,

Pin Code No.742175.

-« Applicants

~Versus-

1. The West Bengal Pollution Contr o]

W%M
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Board, service through the Chalirman,
Department of Enviromment, Goverrment
of West Bengal, Paribesh Bhawan,10A,
Block-LA, Sector-III, Bidhannagar,

Kol kata-700091, chrmn. wbpcb-wbdbangl a.

gov.in.

2. The Member Secretary, West Bengal
Pollution Control Board, Department of
Environment, Goverrment of West Bengal,
Paribesh Bhawan, 10A, Block-LA,Sector-
I1I, Bidhannagar, Kolkata-700091,

ms . wopcb-wbdbangl a.gov.in

3. The District Magistrate,

Murshidabad, Post Office and
Police Station - Berhampore,
District - Murshidabad,

Pin Code - 742101, dn-mur-wbdnic.in

4. The District Land and Land Reforms
Officer, Murshidabad, Post Office and

.//QL\-AEE\\\ Police Station - Berhampore, District -
proal (%
79 2\

:"( >

Q“\ Murshidabad, Pin Code-742101, bdonowdad
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5. The Block Land and Land Reforms
Officer, Hariharpara Block, Post
Office - Hariharpara, Police Station-
Hariharpara, District - Murshidabad,
Pin Code-742166.

bllronowda?gmail.com

6. The Officer-in-Charge,
Hariharpara Police Station, Post
Office - Hariharpara, District -

Murshidabad, Pin Code No. 742183.
WBP@gmail . com

7. Mosaraf Hossain,

son of late Hazi Bhulu Mondal,
Village - Bandhainagar,

Post Office - Radipur Mirpur,
Police Station - Nowda,
District - Murshidabad,
Pin-742155.

8. Arwin Brijush Kafur Mondal 2 Piaryl,
son of Abdul Azigz,

Village - Mirpur, P.O. Raipur Mirpur,
P.S. - Nowda, District - Murshidabad,

Pin Code No. 742121.

9. Romeo Brick Field represented by M.Hossaln,

Vill.Tehatta, P.O. Bancdhainagar, P.S.Hariharpar;
Dist.Murshidabad, Pin Code no.742175.
Y ++ . sries pondents
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Most Respectfully Sheweth :-

1. That the applicants are the citizen of India having
address furnished in the cause title a2s stated above
for the purpose of service notices pertaining to

instant application.

2 That the address of the respondents are stated asbove for
the purpose of service of notice pertaining to the instant
application. All the facts, actions and inactions of the
respondent authorities are amenable to the jurisdiction of

this Hon'ble Tribunal.

3. That the applicants are the inhabitants of Village - Tehatta
Kalyanpur, P.O. - Bandhainagar, P.S. Hariharpara in the
district of Murshidabad and most of the people are cultivators
and cultivation is the main source of their livelihood where
the private respondent nos. 7 and 8 started to establish a
new Brick Field namely ROMEO Brick Field upon plot No. 2325
of Mouza - Tehatta, J.L. No. 28, P.S. Hariharpara in the
district of Murshidabad and the respondent Nos. 7 2 8 aTrs
not the owner of the land, the applicants and their father
are the recorded owners of the land whereby the respondent
Nos. 7 and 8 tried to illegally set-up the new Brick Field

ignoring several regquests of the cultivators Tehatta and
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Nos. 2324, 2323 2618, 2322, 2334, 2335, 2619 under Kh.No.

3025, 4125, 1984, 2930, 5013, 4297, 3124, 6124, 1299 of

Mouza- Tehatta, P.S. Hariharpara under Beharia Gram Panchayat
in the district of Murshidabad and the sald private respondents
are ignoring the immense pollution problems of the row popul ate
village under Beharia Grmm Panchayat and the private respondent
Nos. 7 and 8 started the initial works for construction of
Gola for Brick Field ignoering and violating the Memor anaum
being No.1251-M&W LR/ A-11/M&M-26/ 2010 dated 29.05.2015 and the
notification G.S.R 143(E) dated 22.2.2022.

The applicants crave for leave to refer the said Memo
and the notification being G.S.R. 143(E) dated 22.2.2022 at
the time of hearing.

Xergx copy of the record of rightsof plot No.

is amnexed hereto and marked 'A'.

FACTS OF THE CASE :-

(a) That your applicants made mass petition on 14.04.2025
Xalmat X0 0% 202% before the Block Land and Land Reforms
Officer,Hariharpara Block and the District Land and
Land Reforms Officer, Murshidabad, Berhampore and th e

Chairman, W.B.P. Control Board respondent Nos. 2, 3

16 JUN 2005
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inhabitans of the villagers of Tehatta , Post Office -
Bandhainagar, Police Station - Hariharpara, DEstrict <
Murshidabad stating to stop the establishment of New

Brick Field namely “"ROMEO BRICK F IELD' of the private
Tespondents No. 7 and 8 upon the lands being Plot No.

232 of Mouza- Tehatta, P.S.- Harlharpara in the District -
Murshidabad without following the procedures of law for new
Set up Brick Field and the Private respondents No. 7 and 8
are trying to set up the said illegal Brick Field in the
thickly populated area of Vill age - Tehatta and rear at
the residential houses of the inhabitants and near to
Mondir, Mosaque, Madrasha, Primary School and near by

. fruits garden and 3 times Crops producing lands as has
been mentioned in paragraph 3 of this petition of the
villagers and the private Tespondent Nos. 7 and 8 have
been cutting the soil of the Road side Goverrment 1 angd

and started the construction of Gola for the making of

the said brick field and the said Brick Field is going

to set up without valid query permit from Local Authority,
1 and conversion order of the concerned authority and vio-
lating the order of the State Government and others statutory
authority in the matter and are constantly damaging the
Village road by using tractors for carring the material s
for the said Brick Field which has ‘been damaging the rp ads

of Village- Tehatta Kelyanpur and the crops of the cult4vators




(b)

(c)
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and lands of the mass petitioners and the surrounding.
area.

The xerox copy of the Mass petitions dated 14.4.2024 ama
XRO000%4 made to the B.L. & L.R.0O. Hariharpara and the

D.L. & L.R.0. Murshidabad at Berhampore are annexed herewith

and marked as Annexure-'B' xooldectivelyy

That the applicants state that the respondents District
Magistrate and D.L. & Q.R.0. did not enquire the spot of
the Newly Brick Field ROMEO BRICK FIELD as yet as such the
applicants went to the respondent No.4 for the spot enguiry
and asked him vhat steps have been taken by the respondent
no.4 to stop the work of the establishment of New Romeo
Brick Field situated at Village - Tehatta, Post Office-
Bandhinagar, Police Station - Hariharpara, Mouza- Tehatt a,
District - Murshidsbad of the private respondent Nos. 7 and
8 who are making the said illegal Brick Field without valid
query permit from Local Authority, conversion order of the
concerned authority and violating the order of the State
Gowermment and others statutory authority in the instant

matter and are constattly damaging the Goverrment Soad and
Land of the surrounding area.

That your applicants state that the office of the
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respondent No.5 the Block Land and Land Reforms Officer,

Advocate

Hariharpara Block, and D.L. & L.R.0O., Murshidabad and
the respondent Nos. 4 and 5 did not supply any reply to
the said Mass Petitiorn/remresentastions till date as
such the privete respondent Nos. 7 and 8 have been
excavating and cutting lands for the establishment of
new Romes Brick Field violating all statutory Rules for
the est ablishment of new Brdck Field. The applicant no.l
met with the Block Land and Land Reforms Officer, Hari-
harpara and Procdhan of Beharia Gram Panchayat far
stopping to set of illegal Brick Field as the applicants
also made representations before the said respondent but
the said respondents did not take any steps as yet.

That your applicants state that the Block Land and Land
Reforms Officer, Hariharpara Block did not take any steps
on the basis of the Mass petition dated 19.04.2024 inspite
of that the works of the illegal Brick Field set up by
the private respondents No.7 and 8 situated at Village-
Tehatta, Post Office-~ Bandhaltbagar, Police Station -
Hariharpara, Mouza- Tehatta, Pistrict- Murshidabad without
submitting any Envirommental clearance of consent to
operate under Section 25 and 26 of the Water(Prevention
and Control of Pollution) Act, 1974 and Section 21 of the
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AIR (Prevention and Control of Pollution) Act, 1981
consent to Establish (NOC) from Enviromment Point of
view from the West Bengal Pollution Cortrol Board .
The Respondent Nos. 7 and 8 recently have started to
construct Gola of the saild Brick field for operation
or run of the said brick field without obtaining any
Environmental clearance certificate of consent to operate
under Section 25 and 26 of the Water (Prevention and
Control of Pollution) Act, 1974 and Section 21 of the
AIR(Prevention and Control of Pollution) Act, 1981
consent to Establish (NOC) from Envirorment of the

Govermment of West Bengal.

That your applicamnts state that the applicant No.1 came

to learn from the office of the District Land and Land
Reforms Officer, Murshidabad respondent No.4 herein that
the respondent Nos. 7 and 8 started to set up the rew
Brick Field upon the said land without consent to establish
and without consent to operating order from the West Benyal
Pollution Control Board, thereby contributing envirommen

pollution and land degradation.

That your applicants state that though your applicants
intimated to the respondent Nos. 4 and 5 authority
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concerned on dated 19.04.2025 and 24.04.2025 by filing
Mass Petitions and applications and they have received
the same and inspite of that the agthority concer ned
have rot taken any step to stop the illegal activity of
the private respondent nos. 7 and 8 for setting up New
Brick Field (ROMEO) without any permission from the
authority concerned, without any consent to establishment

and consent to operating order from the West Bengal

Pollution Control Board: and without following the Notifications.
Xerox coples of the Memo dated 29.5.2015 and G.S.R. 143(E)

dated 22.2.2022 are annexed hereto and marked 'C'.

(a) That your applicants state that the illegal activity of
the respondent Nos. 7 and 8 for setting up the said "RQUED
Brick Field' in the said lands will put 8 thousand villagers
(most of them are cultivators) and general people at the
point of death in that the flame of Fire and the Ashes of
the alleged Brick Field will damage the fouits of the gaTden
and crops of nearly Fields and the cattles will also be in
danger as such the respondents as well as the pollution
Control Board should take immediate steps to stop the illegal
Brick Field forthwith for the safety and security of the
poor cultivators and innocernt vil lagers of Tehatta Kalyanux

under Baharia Gram Fanchayet, P.S. Har iharpara in the

District Murshidabad. as such the land holders authorised the
aprlicant no.1 to move before Hon' bl e NGT.

Xerox copy of the authorisation letter is annexed hereto
and marked 'D'.

(h)  That your applicants state that unl ess the illegal actiyities
”//,_-——‘___—_:_

79

'S/ worar’

[x D HO.

16 JUN 2015



(1)

) %’-"l

g 8

» ié

D 1

%

o >
11 =

of the respondent Nos. 7 and 8 for setting of the said
Brick Field is stopped by directing the Block Land and

Land Reforms Officer, Hariharpara Block and the Officer-

i n-Charge, Hariharapara Police Station, the Land of the
area will be damaged badly by the action of the unaithorized
Brick Field started forcibly and the life and the property
of 8 thousands of irhabitants and the area may in danger
causing degradation of the enviromment of the locality.

That your applicants state that your applicants are the
peaceful Citizens of India and now under threat to protect
the landed property as well as the residential house and
schools and Madrasa of the village by the unauthorized Brick
Field and the owners of the Brick Field are dangerous and
desperate in nature and empowered with men and musele and
unless the starting of illegal Brick Field is stopped imme-
diately your applicants and the villagers of the surrounding
Brick Field will suffer irreparable loss and injury.

That your applicants state that your applicants are the
Peaceful citizern of India and row under the threat to evict
from agricultural land by the private respondent Nos. 7 ang

8 herein the owner of unauthorized brick field, they are quing
to run the brick field by extracting earth from the road Sicle,

without any query permit and conversion of land, no objectizn
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Certificate from the pollution control Board fire licenses
from the Panchayat Samity and the responderts are dangerous
and desperate in nature and empowered with men and muscle
and unless the illegal brick field is stopped immediately,
your applicants and the villagers' pmoperty of surrounding
village will be damaged day and day and will suffer irre-

parable loss and injury.

(k) That your applicants filed an application dated 14.04.2025 ,
X002 before the respondent Nos. 1 to 5 stating
all the facts and praying for stop of the operation of
the unauthorized brick field of the respondent nos. 7
and 8 but the said respondents did not take any action
to stop the rew set up ROMEO Brick Field and operation
of the unauthorised brick field and this is why the

sald unauthorised bri¢k field owners are very much
encouraged and constantly threatening to the applicants
to damage the agticvltural land and the area causing the
degradation of the envirorment of the locality at lar ge
and as such your applicants and surrounding villagers ae
very much afraid of such threatening.

(1) That your applicants state that the respondernt nos. 7 to
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6 being the public Aithority and quided by the State
should have acted in accordance ¥ with law and equity
but the action and/ar inaction on the part of the said
Respondents are causing violation of the mrinciple of
Natural justice having legitimate and which is amongst
to gross violation of the rights as enshrined under Article
16 of the Constitution of India.

That the respondents concerned are acting in such a manner
that they are autocratic rulers and Focess right to such

purpose which is prefer most extrzneous consideration for

others.

That your applicants state that the balance of convenience
is in favour of your applicamts if the order sought for

is granted to your applicants the respond.ents shall nor
suffer anything more, if the same be withhel d your applicants

will suffer ‘irreparable loss and injury.

That vour applicants state that Article 14 of the Consti-
tution of India quaranteed to your applicants with equality
before law and egual protection of 1aw and your applicants
has been derrived from the constitutional Mandate within
the ambit of Article 14 of the Qonstitution of India.
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I.

FOR THAT the purported negligence of the
said respondent Nos. 1 to 6 atthority to
stop the new set up ang/ or close the said
Unauthorized brick field namely ROMEO BR ICK
FIELD situated at Mou ja Tehatta of Vill age-~
Tehattaé_ P.S. Hariharpara in the district
of Murshidabad, under Beharia Gram Panchayat

is highly , illegal, motivated and bad in law.

II. FOR THAT the concerned Tespondents authorities

are public officers and discharging public duties
and bound to act fairly and in accordance with law,
but in the instant case they failed to do so and
caused damage of life of 8,000 thousand people

and the mroperties of that area and also degradat ion
bf enviromment of the locality 0BOODERIOERREX X0
DXXIINOOOOEN Rk ORI 4 Nd as such the action
of the respondents is highly arbitrary, illegal,

mal afide and against the rinciple of natural Justice.

FOR THAT the concerned Tespondents authorities ar e

without considering and/ ar disposing of the Mass




VI.

VII.
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petitiorythe objection filed by the applicants
on 14.4.2025 amdk@¢. 08002008 and without taking
any action against the illegal brick field owners
(respondent Nos. 7 and 8) cause degradation of
envirorment of the locality.

FOR THAT the concerned authority violated the

Article 14, 16 and 19 of the Constitution of
Indisa.

FOR THAT in any event the purported negligence
of the said concerned authority to stop the said
Unauthorized brick field is arbitrary, illegal

and also bad in 1aw.

FOR THAT the unauthorised brick field owners have
o right to damage the land of the locality causing
degradation of envirorment of the locality and the
State Govermment has the obligatory duty to protect
life and roperty of the peaceful citizen of India
from the illegal activities of the unauthorized

brick field owners.

FOR THAT the respondents being the public Authority
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and quided by the State should have acted in
accordance with law and equity memor andum but
the action and/or in-action on the part of the
respondent causing violation of the principle
of natural justice and gross violation of the
rights as enshrined under Article 16 of the
Constitution of India and the Rules for new
set up Brick Field.

VIII. FOR THAT the Article 14 of the Constitution of
India guaranteed to your applicants with equality
before law and equal protection of law and your
applicantslhave been demrived from the constitute
Mandate within the ambit of Article 14 of the

:Constitution of India.

LIMITAT ION :

That the applicants declare that the cause of action
in this instant case, which is within the limitation as
rrescribed in Section 14(3) of the National Green Tribumnal
Act,2010. The applicants made the representation on 14.4.2025
NX 094842025 before the authorities and since then the
limitation period was started. '

¥ 6 JUN 2028

INTERIM PRAYER :

Pending final_:gj:sposal of the application the applicants
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seeks issuance of the following interim orders :-

(a) An interim order by directing the respondent
Nos. 1 to 6 to take immediate steps for stoping
the ROMEO BRICK FIELD and also make an encquiry
of the illegal Brick Field situated at Village-
Tehatta under Beharia Gram Parchayat, P.S.-
Hariharpara in the district Murshidabad and
submit report before the Hon'ble National
Green Tribunal, and also commanding the respondents
and their subordinates and each one of them
restraining the mrivate respondents No.7 and
8 from proceeding with the establishment of
the said unauthorized brick field causing
damage of the land of the locality and degradation
of the enviromment of the locality.

(b) Ad-interim order in terms of prayers (a)

above.

PRAYER :-

In view of the facts mentioned in paragraphs 4 and 5 above

the applicants rray for the following reliefs :-

~
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(a) Mandatery order do issue commanding the
r;spondents No.2 to 6 to stop the
works for establishment of new
"ROMEO BRICK FIELD' and the operation
of the unauthorized brick field
started by the prigiate respondent nos.
7 and 8 lying and situated at Village-
Tehatta of Mouza- Tehatt a, P.O.~
Banchainagar, Police Station -
Hariharpara in tﬁe district of
Murshidabad immediately and also to

show cauise upon the respondents as

te why the illegal brick field Ramel y
"ROMEO BRICK FIELD' should not be

ste pped.

(b) Mandatory order de issue commanding
the respondents each of them their
men, agents and assign and
subordinate te certify and trqnsmit
to all records to the Hon'ble
Tribunal forming the basis of their
inaction to stop thee establ isiment
of new Brick Field started by tpe

\smﬂm

Bruds Hotean . rondaf.
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rivate respondent Nos. 7 and 8 lying
and situated at Village- Tehatta, Post
Office - Bandhainagar, Police Station-
Hariharpara, in the District of
Murshidabad so that conscionable justice
may be rendered by the Hon'ble Tribunal
by considering the same.

(c) Any other appropriate directior/
directions and/or order/orders as
this Hon'ble Tribunal may deem fit
and groper.

{(d) Cost of and/or incidental to the
instant application.

And for this act of kindness, yourT applicaﬁts as in auty
boundshall ever pray-

Zignature of the Applicarnt m. 1

m. &"(W- M—"Ka—éﬁ:'a s
Signature of the authorized

represent ative/ Advocate of the
Applicants

Mob.No. & WhatsApp No.98 3614418
Email. no. advharashid2gmail.con
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AFFIDAV ST

I, ABUL HOSEN MONDAL, son of Najimuddin Mondal, aged about
44 years, by faith- Islam, by occupatien - Cultivation,residing
at Village-Tehatta, P.0O. Bandhalnagar, Pollce Station-
Hariharpara in the District - Murshidabad, Pin-742175, do
hereby solemnly affirm and say as follews :-

1« That I am the applicant Ne.!l axd in the instant case and am
well acquainted with the facts and circumstances of the case.

I am duly authorised by the other applicants to sign and swear
this affidavit on behalf of them.

2. That the statements made in above paragraphs Ne. 1 to 4(a)
to 4(0) are true to my personal knowledge and belief and/orx
based on information and/or derived from sources which I verily
believe to be true and the paragraphs 5 and 6 and the prayer
portiens are my humble shbmissions before this Hon'ble Bench.

%%ﬂiﬁred in my Office. ‘H’bl/b W=2%en WvM

Y THE PERSONS
;VE%O S!%N IN MY pﬁ&sgw_ Signature of the Applicant no.l

Ad]oc atdVOCATE Identified by me

%/5‘?! #I%&R\%i NO \o, waﬁuli'&m,o«hl{ |

Advoc ate

ABDUL HAMID
NOTAR

Advocate, rfighC Alch ff;;t
Reged. N¢ 1204 \ 3
Government of India bic

"0 JUN ?.0?.5 High Court Cal. itta

Gate No 'E’
rFA-AR31TI0A00N
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Translated copy
Type copy

District :[12] Murshidabad

Block:[11]Hariharpara

Mouza:[028|Tehatta

Live Data As on 12/04/2025,08:23:17)

J.L.No. 28 P.S. Hariharpara

Dag No.

2321

Khatian
No.

378
4722

4723

5017
5643
5644

6446

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are

Classification

Aush

Named of
Rayat

Kachimuddin
Sheikh
Sahid
Mondal
Sabina Bibi
@ Barnali
Ghosh Bibi
Abul Hossain
Mondal
Rejaul
Mondal
Hamidul
Mondal
Abul Hasan
Mondal

Total Area of land

1.02
Father/Husband Share
Mokkor Sheikh 0.0762
Abul Hossain 0.1225
Mondal
Abul Hossain 0.1225
Mondal
Najimuddin 0.4000
Mondal
Abdur Rajjak 0.0404
Mondal
Abdur Rajjak 0.0405
Mondal
Lojimuddin 0.2000
Mondal

Map of plot

Click Here
Percentage Remarks
of share
0.0775 Nil
0.1250 Nil
0.1250 Nil
0.4100 Nil
0.0412 Nil
0.0413 Nil
0.2000 Nil

publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)

we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or

legality. By using this app. you agree to use the information responsibly.
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Translated copy
Type copy

District :[12] Murshidabad
Block:[11]Hariharpara
Mouza:[028]Tehatta
Live Data As on 12/04/2025,08:23:17)
J.L.No. 28 P.S. Hariharpara

Dag No. Classification Total Area of land  Map of plot
2320 Aush 0.62 Click Here
Khatian Named of Father/Husband Share Percentage Remarks
No. Rayat
of share
1959 Janarul Lojimoddin 0.1677 0.1000 Nil
Haque Sheikh
1960 Minarul Lojimoddin 0.1677 0.1000 Nil
Haque Sheikh
1961 Jinarul Lojimoddin 0.1677 0.1100 Nil
Haque Sheikh
4492 Abutaleb Motaleb Biswas 0.0833 0.0517 Nil
Biswas
4493 Mohfuj Motaleb Biswas 0.0833 0.0517 Nil
Alam
Biswas
4578 Munnaf Late Golam 0.1667 0.1033 Nil
Biswas Mohammad
Biswas
5967 Golam Golam 0.1667 0.1033 Nil
Hossain Mohammad
Biswas Biswas

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in|
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or




, . 2

corens [12fgPfamms
=3 [11afasmsirst
Gireirs [028]coxd

(Live Data As On 12/04/2025,08:44:02)
CSLAST AR : 28 AT : afmaeire!

AR _ Zo1
Bl ot fer e oY
Proam -
mat : ' ST12- (52, (71T, - TR AT RARieT
ATOIT 5740 : 5

&

Disclaimer: i i i i isnota

: This Record is for convenience and informational purposes. Do not treat it as official document. This app
Government app or entity. :lnsz this app is not sponsored, affiliated or endorsed by any Government Department. All Larﬂ';dazﬁw:s &
information shown in the app are publicly available on BanglarBhumi Website (httgs:lfbanglarbhuml.go»:.m). We ;;e o e ﬁonnaﬁon
intermediary to make this information easily available to the user through the mobile app. Users should independentty %nly :
We bear no responsibility for the data's accuracy or legality. By using this app. you agree to use the information responsibly.
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Translated copy

Type copy

District :[12] Murshidabad

Block:[11]Hariharpara

Mouza:[028]Tehatta

Live Data As on 12/04/2025,08:23:17)

J.L.No. 28 P.S. Hariharpara

Khatian No. : 4613

Named of Rayat : Ali Hossain Sheikh

Father/Husband : Laskar Sheikh

Address : Village — Tehatta, P.O. Bundainagar, P.S.
Hariharpara

Total area of land : 0.89 acre

Number of Dag : S

Dag No. Classification | Share Percentage of | Remarks

share (Acre)

2027 Aush 0.5000 0.1400 Nil

2028 Aush 0.5000 0.1200 Nil

2029 Aush 0.5000 0.1300 Nil

2360 Aush 0.3809 0.1600 Nil

2373 Amon 1.0000 0.3400 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/ banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or
legality. By using this app. you agree to use the information responsibly.
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Disclaimer: This Record js only for convenience and informational Purposes. Do not treat it as official document. This appisnota
Govemment 3PP or entity. Also this 3pp is not sponsored, affiliated or endorsed by any Government Department. All Land Record

€ app are publicly available on BanglarBhumi Website (hrtps://banglarbhuml.gov.in). We are only acting as an
is i i i the mobile app. Users should independently verify information.

We bear no r esponsibility for the data's accuracy or legality. By using this 3PP, you agree to use the information responsibly.
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Translated copy

Type copy
District :[12] Murshidabad

Block:[11]Hariharpara

Mouza:[028|Tehatta
Live Data As on 12/04/2025,08:23:17)
J.L.No. 28 P.S. Hariharpara

Khatian No. : 5570

Named of Rayat : Abdur Rajjak Mondal

Father/Husband : Kochimuddin Mondal

Address : ' Mondal

Total area of land : 0.0 acre

Number of Dag : 1

Date of preparation Khatian 12/04/2023

Description and quantity of the dag

Dag No. Classification | Share Percentage of | Remarks
share (Acre)

gt 1S Aush 0.0001 0.000 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or
legality. By using this app. you agree to use the information responsibly.
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Translated copy

Type copy
District :[12] Murshidabad

Block:[11]|Hariharpara

Mouza:[028]Tehatta
Live Data As on 12/04/2025,08:23:17)
J.L.No. 28 P.S. Hariharpara

Khatian No. : 5397

Named of Rayat : Malekul Sheikh

Father/Husband : Chand Mohammad Sheikh

Address : Bhabanipur

Total area of land : 0.148 acre

Number of Dag : 1

Date of preparation Khatian 21/07/2022

Description and quantity of the dag

Dag No. Classification | Share Percentage of | Remarks
share (Acre)

2335 Aush 0.1383 0.1480 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or.
legality. By using this app. you agree to use the information responsibly.
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Translated copy
Type copy

Ak b

District :[12] Murshidabad

Block:[11]Hariharpara

Mouza:[028]Tehatta

Live Data As on 12/04/2025,08:52:01)

J.L.No. 28 P.S. Hariharpara

Khatian No. : 5397

Named of Rayat : Abul Hossain Sheikh
Father/Husband : Jiarat Sheikh
Address : Tehatta

Total area of land : 0.49 acre

Number of Dag : 2

Date of preparation Khatian 18/09/2023

Description and quantity of the dag

Dag No. Classification | Share Percentage of | Remarks
share (Acre)

2335 Aush 0.2613 0.4100 Barga

2331 Aush 0.1291 0.0800 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or
legality. By using this app. you agree to use the information responsibly.
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Transl ated copy

Type copy
District :[12] Murshidabad

Block:[11]Hariharpara

Mouza:[028|Tehatta
Live Data As on 12/04/2025,08:53:17)
J.L.No. 28 P.S. Hariharpara

Khatian No. : 5397

Named of Rayat : Provash Chandra Ghosh
Father/Husband : Gobinda Chandra Ghosh
Address : own

Total area of land : 0.5701 acre

Number of Dag : 2

Date of preparation Khatian 08/01/2021

Description and quantity of the dag

Dag No. Classification | Share Percentage of | Remarks
share (Acre)

1978 Aush 0.0002 0.0001 Nil

2322 Garden 0.5625 0.5700 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiiated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or
legality. By using this app. you agree to use the information responsibly.
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Transl ated copy

Type copy
District :[12] Murshidabad

Block:[11]Hariharpara

Mouza:[028]Tehatta
Live Data As on 12/04/2025,08:49:35)
J.L.No. 28 P.S. Hariharpara

Khatian No. : 4196

Named of Rayat : Abdul Gaffar Mondal
Father/Husband : Abdul Latif Mondal
Address : own

Total area of land : 0:325

Number of Dag : 3

Description and quantity of the dag

Dag No. Classification | Share Percentage of | Remarks
share (Acre)

161 Aush 0.1134 0.1600 Nil

1718 Aush 0.0212 0.0170 Nil

2335 Aush 0.1384 0.1480 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or
legality. By using this app. you agree to use the information responsibly.
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Translated copy
Type copy u678 gh

District :[12] Murshidabad
Block:[11]|Hariharpara
Mouza:[028|Tehatta
Live Data As on 12/04/2025,08:48:53)
J.L.No. 28 P.S. Hariharpara

Khatian No. : 5066

Named of Rayat : Mojibar Mondal
Father/Husband : _ Kochimuddin Mondal
Address : ' Village Tehatta

Total area of land : 0.6497 acre

Number of Dag : 11

Date of preparationkhatian 23/2/2021

Description and quantity of the dag

Dag No. Classification | Share Percentage of | Remarks
share (Acre)
1544 Aush 0.2000 0.0620 Nil
1545 Aush 0.1550 0.1260 Nil
1553 Aush 0.1000 0.0660 Nil
1572 Aush 0.0689 0.0730 Nil
1636 Aush 0.2000 0.1200 Nil
1639 Aush 0.1999 0.0840 Nil
1790 Aman 0.2000 0.0720 Nil
2335 Aush 0.0002 0.0000 Nil
2450 Bhiti 0.2300 0.0067 Nil
2454 Bhiti 1.0000 0.0200 Nil
2480 Building 0.0834 0.0200 Nil

Disclaimer: This Record is only for convenience and informational purposes.
Do not treat it as official document. This app is not a Government app or
entity. Also this app is not sponsored, affiliated or endorsed by any
Government Department. All Land Record information shown in the app are
publicly available on Banglar Bhumi website(https:/banglarbhumi gov. in)
we are only acting as an intermediary to make this information easily
available to the user through their mobile app. Users should independently
verify information we bear no responsibility for the data’s accuracy or
legality. By using this app. you agree to use the information responsibly.
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The Ch alrman,

West Bengal Pollution Contrel Board,
Paribesh Bhaban, Bel eghata Main Road,

LA Bleck, Sector-3,

Kolkata - 700040,

Bidhannagar,

The pistrict Magistrate, Murs hi dabad,
P.0. P.S. Berhampur, pistrict - Murshidabad,

Pin Code N9-742101 -

The Distriet Land and Land Reforms Officer,
mrshid&bad, P.O. P-S--' Berhanmra,
District - Murshi dabad,

Pin Code No.742101.

The Block Land and Land Reforms Officer,

Hariharpara Block, P.0. 2 P.s. Hariharpara,
District - Murshidabad,

Pin Code No.742166.

The Inspector—-in-charge[officer—in-Charge,
Hariharpara Police Statien,
P.o. & P.S. Hariharpara, pistrict- Murshidabad,

Pin Code No.7421 66.

Sub 2

An application of the geners] peopl es

and poor cultivators of Vill age-Tehatta
Kalyanpur, Pp.O. Bandhainagar, P.S, -
Hariharpars in the district of Murshi dabrad
to stop the illegal 'ROMEO BRICK FLELD'
Situated at Tehatt ak Kalyanp.zr, P. Q, -
Bandhainagar, P. 5. Harihar para under
Beharia Gram Panchayat,District—-MurshL-
THead. Attested by me conte. . /)
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Respecteq Sir(s),

Tehatta Kalyanmr, P-O._Bandhainagar, P.S. Hariharpara,Distriet_
Murshi dabaq beg to state that 1) Mosaraf Hossain S/o Bhol ai
N
Mondal , Village & P.O. Bandhaj,nagar, P.s. AT pera, District-
A

'Murshidabad, Pin Code No.742175. 2) Arwin Brijesh Mondal, s/,

Abdul A31z Mondal of Vi1l age- Mirpur, P.O. Raipur Mirpur, P.s..
Nowda, District = Murshidabad, Pin Code No. 742175 illegally
Started to run the "ROMEO BRICK FIELD' upon Plot No. 23242393,
2618, 2322, 2334, 2335, 2619 under Kh.No. 3025, 4125, 1984,
2930, 5013, 4297, 3124, 6124, 1299 of Mouza- Tehatta, P.S.-
Harihar para under Beharia Gtam Panchayat in the district of
Murs hi dabag by the side of 3 times crops Froducing agricul tural
1and of the poor cultivaters from 2015 without taking permission
from the vfest Bengal Pollution Control Beard and the other com petrent
authorities_ and from the family members of the poor cultivaters
who have been cultivating Paddy, Jute, Rabi Crops and vegitab] es
“YPon their land for maintaining their family members. 3
The said Bomeo Brick Field is making serious pollution ang
demaging the fruits of the Fruts Garden Sorrounded by the
Brick Fie]q. There are Mandir, Mosques ang Primary Schools,
Madr asha within one K. M. of the said Brick field, The vill age

Toads of the Said Gram Panchayast have been damaged as the owners

©f the Brick Field is carring the Bri eavy vehicles and

contd...p/3



Board yet the satqg Persors are forceibly making illegal con-

]
struction for set up of the Brick Fleld and there is o other
alternative of the cultivators for their livelihood.

® Near by at the land of the poor cultivstors of saild Village
and save the Poor cultivators for cultivating their land for

their livelihood.
Dakdy, v 4|2 \2pap

Yours faithfully,
) S ogen, ol

» Signature of the CQultjivaters
\ ar e given in Next page.

P e Vlsc, Als —~
nt d y 4
Attested by me  contd...q
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e[} 410 ] wmﬁ—r"-‘ 2k %
TIME I ! ThREENE  SPEED L LLL ] 2 i
WEIGHT  25T) Gms . 4050712465 (SENDER 1 iR Mo al
CHARGERs. ”{ BEhTar HP.O Phsdafr
SIGNATURE ] e - S | |
45 OFFICE COPY For enqulry please contact with 7 days.
—sprs=———00 SDPEE::D POST RECEIPT s No.@ E
”°-I£lWl‘)/&f'rHI75';MIQJLL'l—I i
DATE _[bl ] LA :
TIME H@: .)Fcn ,J()a TEL[ | | | T L1l 1 JPING : )
WEIGHT 'b'DGMS 4o 12285 (SENDER IE- 14 MMAJA(\@
CHARGE Rs. Z[ A3t H O 'r".'!pJﬂ_u :
SIGNATURE i ra . L L TONE ) =8 1 11
; OFFICE COPY : For enquiry, please contact with 7 'days.
SERSSeeevos WPEE Fost .'\! :SCZEILFZ{O?HI o
No.|E |w 1 [N} aE - AE
DATE T 'HU:S, e S(ELCT L T T 1T 11 T IPN[HI4 [ el -
WEIGHT b’DGMS % |~ (sEnper i He Madul - —
CHARGERs. 4 ) : G : —
SIGNATURE Wl T T T wE T Fob ] T
e QEE!C_E__(_:OPY Tt ! : For enqiﬂry please contact with 7 days.
- P SPE POST ECEIPT _ sill No. @
z *E%vﬁssPEED POoOsST %‘(% = ¥ i x ol TR
g L IO 4[4[ 1IN e Wma
ATE Bl 4TAK P Ter oS (Al As
. R, l-tRs e SPEED ﬁogTELLl B B2 o 1 I ) [_]PIN [
VEIGHT GMs | 10 1 U bes'fBEnDER < H. Mpdhl
ERs. 1 hataoats! Y
IGNATURE S T e o 0 & 0 o B ] e e RS
OFFICE COPY < For enquiry, please con v 4 days._’__‘_’_d
’/’otae\\
) o‘?\
Attested by me ,/ 27 .
M L’P"‘W"w»QM :3
Advocats NG




4124125, 1_s0 Am

- gt

Track Cons:gnment 8 S"
b O Signin  Register
. S & fe=dt h Q
G288 7o
e jmdi
Y
You are here Home>> Track Consignment
Track Consignment ick hay
* Indicates a required field.
* Consignment Number g, TR !
| EW2771054401N ' J_' [
Destination Tariff | Article Type | Delivery Delivery
Pincode ‘ Location Confirmed On
742166 41.30 | Inland Speed Hariharpara SO 19/04/2025 17-:47-32
Post “-J
Event Details For - EW277105440IN
Cun'ent Status : ltem Delivered(AddreE_see) v S0 5 el S R
f Date Time Office : I Event NS e _!
19/04/2025 | 17:47:32 Hariharpara SO _[tem Derwered(MdEsieE)_ s
e T P - Hahaaraso | Out for Delivery - |
1 19/04/2025 | 11:23:46 Hariharpara SO \( Item Received o < TN ]
] 1—37047562_5__ | 01:21:09 BERHAMPORE WB RMSTMO ___ | tem Dispatched :}
[18042025 | 01200 BERHAMPORE WB RMS 10 | Item Received f
- e e e
18!04/2025 i 01:17:47 Berhampore ICH ! ltern Dispatched e
1810412025 B 01:14:45_‘—HW‘ D TR ' Item Bagged i
17/0412025 = 230623 | Behamnre ICH -ft;m_éé;ew;d ‘
17/04/2025 Tg21ua?ﬁ:—3§ 3 lBéR;A;A"POFHEE wWB RMS TMO iz : j-ltem DIS;;;;;*-
17/04/2025 2156:_3? - BERHAMPORE WB RMs T™MO llem Recewed
17/04/2025 05;25:31 KOL AP TMO Item Dlspalched
17/64/2625 oé.-ﬁ.?é KOL AP TMO em Received
17/04/2025 04:11:21 Kolkata NSH Item Dispatched
17/04/2025 00:21:21 Kolkata NSH Item Bagged
16/04/2025 21:35:45 KOL AP TMO Item Dispatched ;
16/04/2025 21:15.41 KOL AP TMO Item Received \
16/04/2025 1907 41 Barabazar H O Item Dispatched
Attested by me
/Pwnanay ndiapos: Qov in
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Track Consignment Quick help
* Indicates g required field.
e e e s __‘—-—-_____r_-_._h ———— e e e . —-_m—.-_—w——-—n—.. _‘—-—-*.._‘—-—""-“'—_-——.'—-I
3 Consngnment Number 1f
S e ‘*——-———*———"‘M——w i
 [ewarnossan ] |
j b e ——— = —— - - . i i & J

.| Destination
Pincode _ Location On
16/04/2025 700106 17.70 Beleghata HO
(o] 18:21:40 Post

Event Details For - EW277105419!N
Current Statys - ltem Delivered(Addressee)

! Date Time | Office  Event
LY R“—-—___.__
" B:dhan Nagar IB Market SO J Item Deivered(Addressee)

Bidhan Nagar 18 Market SO | Out for Delivery

Bidhan Nagar 18 Market SO | Item Received
e e L e e L
Item Dispatched

l Item Received i

i ST SR
i ; Item Dispatched
I e e — el — —
18/04/2025 f 01:50:28 " Kolkata NSH 'tem Bagged
P e i i e e i - FEE pé i

17/04/2025 | 21.41 49 : Kolkata NSH ltern Recewed
'—‘—-__._...__4_ A W S Sis i e A SRS L A o s i

17/04/2025 | 11:54:34 Beleghata HO "9'" Bagged

17/04/2025 11.15:03 Beleg;a;;'HO Ilem Red|recled to Bldhan Nagar IB Market SO Insufficient Addresg
1710412025 08:16:45 Beleghata HO Item Recewed

1 7;04/2025 05:59:45 ko ap T™O "em Duspatched

17/04/2025 05:00:49 ko AP TMO Item Received

17/04/2025 04:11:21 Kolkata NSH Item Dispatched

17/04/2025 03.55.34 Kolkata NSH Item Bagged

16/04/2025 23:09:21 Kolkata NSH Item Received

16/04/2025 1-34 45 KoL ap TMO Item Digpatched

Attested by me
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You are here Home>> Track Consignment

Track Consignment

* Indicates a required field,

* Consignment Number

i
1
]
{
!
i
|

EW277105422IN

i et RO ) B

h & B 3 Q
28 Z
Quick help

|
‘

sibts

Booked At Booked On Destination Tariff | Article Type | Delivery Delivery 23
- Pincode Location Conﬂrmed_ On

Barabazar H | 16/04/2025 742104 41.30 | Inland Speed | Berhampore WB | 21/04/2025 17:49:14

o 18:21:40 Post HO =]
Event Details For : EW277105422IN
Current Status - Item Dellvered(Addressee) R o ———— e

Date ! Time Office Event : !

2ME025 [ VIAEH | Sabanons WB IO ISR S i it v B __‘_,_,___:{1
RE(;.'Z“S %—“-} 76:09:13 Berhampore WB HO Out for Delivery

19/04/2025 08:45:16 Berhampore WB HO et o S ‘_,
?04_/272‘;—%— ; 01:24:56 BERHAMPORE WB RMS TMO Item Dispatched _ﬂ;

18/04/2025 { 01:24:00 BERHAMPORE WB RMS T™MO Item Received i
‘7m2025 i o1:10 BehamporeicH | N Bt R v,
,—181041‘26;5 $E1 114:19 ___-B:ﬁérnpore Jcl-l_ AR [_[t?f{! Bagged i
1710412025 23:06:23 | Berhampore ICH 7 L item Received
5 1704/2625 213738 | BERHAMPORE WB RMS TMO ;' htem Dispatched

1 7/0-412025 21 :5&:-1’;3 : ;I;I—ER-P-;AI\_A‘PE)EE LV;B EI\;I_S TMO Iltem Received

17/04/2025 05:25:31 . KOL APv'rrrMAO ;- Item Dispatched

17;/0;1/2025 05;-11:;19 | KOEAP TI\;!-O It—en; R-éceived

17/04/2025 04:11:21 Kolkata NSH Item Dispatched

17/04/2025 00:21-21 Kolkata NSH Item Bagged

16/04/2025 21:35-45 KOL AP TMO Item Dispatched

16/04/2025 21:15:41 KOL AP TMO Item Received

16/04/2025 19:07 41 Barabazar H O ";Pf;)nrspalcehed

ested by m
P HWWWAINCHBD0ST GUY i 3 vouts/1S/dop pona tracking/trackconsignmen, agp,, :Qtt &u_‘\,\m/ - MPRM :
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Track Consignment "—58 R

N \'; &
O Sign In Register
v A & = &k Q
G228 o= g
B L Arrait Mahotsay
e
You are here Home>> Track Consignment
Track Consignment oo
* Indicates a required field.
* Consignment Number ;
. | EW277105436IN 5
! |
;i s i D i
Booked At | Booked On Destination Tariff | Article Type | Delivery Delivery _;
Pincode Location Confirmed On
Barabazar H 16/04/2025 742101 41.30 | Inland Speed Berhampore WB | 21/04/2025 18:01:08 ’
0O 18:21:40 Post HO i
Event Details For : EW277105436IN
Current Status : item Delivered(Addressee) ¥ S e e
Date Time Office Event
fE e 5 ] : e ~
| 21/04/2025 | 18:01:06 Berhampore WB HO Item Delivered(Addressee)
21/04/2025 [ 10:47:14 Berhampore WB HO Out for Delivery
B T e iy =
19/04/2025 08‘46 16 Berhampore WB HO Item Received i
18/04/2025 01 :24:56 BERHAMPORE WB RMS TMO Item Dispatched j’
18/04/2025 | 01:24:00 BERHAMPORE WB RMS TMO Item Received |
e SRy e
| 18/04/2025 £ 01:18:22 aerhampomlcri | Iltem Dlspatched
B L N SV LT : e e PRy S
18!04!2025 ' 01:14:19 Berhampore ICH llem Bagged
17I04/2025 23:06:23 1| Berhampore ICH | item Received
— e w s ekl SN O e 8 e e i, A i - o i e
17/0412025 21:37:38 BERHAMPORE WB RMs ™O i Item Dispatched
17!04{2025 21_35_33 : BER}_#-:MPORE WB RMS mo " ltem Received
17/04!2025 05:25:31 KOL AP TMO Item Dispatched
17/04/2025 05;11 -49 KOLAP TMO : Item Received
17/04/2025 04:11:21 Kolkata NSH Item Dispatched
17/0412025 00:21:21 Kolkata NSH ltem Bagged
16/04/2025 21:35-45 KOL AP TMO Item Dispatched
16/04/2025 21:15:49 KOL AP TMO Iltem Received
16/04/2025 19:07-41 Barabazar H.O Item Dispatched ’*RULK“'
Attested by me™
1S Mwww indiapost age ' l'ciyc';:;s._"ri\ki-'r. parta! llarl-:rnc_:-‘lrarL.n_un:;n;r il [ T
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CORRIGENDL M
=Rl LM

WHEREAS many distnict offices and others have mude references regarding
confusion arising out of the use of the term “operation of newrexisting brickfields™ in fina 8or
Page-i or wherever it oceurs, in the guidelines issued for operation of new brickfields vide
Memorandum No. 1251-M&M/LR/A-I12612010 dated 29.05.2015 of this departmen

WHEREAS, Memorandum No. EQS_!-M&WLR,’A-[LQ&QOIO dated 29.05.2015 s H
essentially meant for operation of new brickfields only.

NOW. therefore, the Governor is pleased to clarify that the term “operation of new
existing brickfields™ shall be read as “oper tion of new brickfields only” in the Menforandum
No. 1251-M&M/LR/A-112672010 dated 29.05.2015 of this Department.

By order of the Governor
Sd/- Manoj Pant
LRC & Principal Secretary to the
Government of West Bengal

No. 32147)-M&EM Dated : 02. 03. 2016

3) The Commissioner. Division.
4) The D.LR.&S., West Bengal, 35, Gopalnagar Road, Alipore, Kolkata -700 027,
3) The Member Secretary, West Bengal Pollution Control Board.

7)The DM. & Collector, (All)
e e AR S ]

8) The A.D.M. and DL.&LRO., (Ally

9)

Setretary o the
Government of West Bengal

ted by m¢ % s
ACZ;' Myon -AARaaHA -

Advocah
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Government of West Bengul
Land and Land Reforms Department
M&M - Branch
Nabanna (6™ Floor)
325, Sarat Chatterjee Road, Howrah-711 102

No. 529(39)-M&M26-2010(Pt) Date : 02.03.2016
From : The Deputy Secretary to the Government of West Bengal,
To  : 1) The Director of Land Records & Surveys, West Bengal

2) The District Magisurate & Collector,
i (Al

1

(A

Sub: Proceedings of the meeting taken by the LRC & Principal Secretary
on issucs relating to regularisation of unauthorised brick fields.

————————

SirMadam,

[ am directed to forward herewith a copy of proceedings of the meeting wken by
the LRC & Principal- Secréfary on issues relating (- reputarisation of unauthorised brick
fields on 1¥ March, 2016 at3.00 pm. at his office chamber: for information and taking

Yours faithfully.

Balwn

. Deputy Secretary to the
Government of West Bengal

Attested by me :
‘ m : W‘_ w.pgw/u §
Advocate
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proceedings of e meeting taken by the LIRC & Principal Secretan with the
- DLR&S, DL&LROs, to discuss isyucs reluiing to regularisation of
unauthorised brick ficlds at his office chamber
on 1% March, 2016 at 3.00 p.m.

Officers present: Vide anoexure-|
{n the meeting the following points made in the representation submitted by the

Bengal Bricks Owners' Association in its letter No. BBFOA/ 2/155/2015-16 dated
05.02.2016 followed by an e.mail dated 29. 2016 and also the issues flagged by

District land & Land Reforms Officers were discussed -

{t has pointed out that the Memot dum No. 1251-M&M dated 29.05 2013
is. meant for operation of nEW BHEY elds and No. 1230-M&M dated
26032013 AEE et i

i

il

4i,  Whether :the brick ficlds which have staned operation well before
01.09.2000, wit “consent 10 operal ”‘anéi:'ar;;usqu.riﬁrsih‘witﬁt:ui causing
any change 10-4HCBEMR Iture land or the present use-of fand of have already
th onverted to IT-KHOLA, ar¢ also required to take pérmission

v, Itis alleged by Brick Ficld Owners Associarion that some districts arc A%
receiving applications from the brick fields for regularisation. Besides. thes
brick ficlds arc facing diffienlt in gefting sianutary/n ’
from the PWD, 1&W Departmes t and Environment Deps
without W 'qhth:districtoomﬁﬁttce is not takin '

v.  ltis suggested by it that the brick fields which were set up before 01.09.2000
and have 2lso made payment of penalty amount imposed by NGT should b
kept out of the purview of the Memo. No. 1250-M&M.

vi. Whether the guidelines contained the Memo. No. 1250 will also bo
applicable to the brick fields which were st up before 01.09.2000 but ar
operating without “consent to operate”. g

NQ; W vii. It was pointed out by the DL&LROs that most of the unagshorised bric
P fields have.sought time for ‘creation of multi-Jayered green bel® of 10 mu.
construction of 3 mtr. high wall as laid down. in the guidelines issued vi
Memo. No. 1250-Mé&M-dated 29.05.3015, 6n the grovai that it nee
sufficient time to build up greed belt by way of planting trees or -
construction. of 3. mtr. high wall. Besides that. the plantatizn can only

undertaken duriag the MonsSoons.

After detailed discussions on the issues the following decisions were aker

I:J

i A corrigendum i5 10 be issued to clarify that the tem ~Operation

newl/existing brick fields” in line 8 of page ho. | or wherever 1l OCCUrs. in
= : o e bk Al wiAda Mgmann Na 17
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Proceedings of the meeting taken by the LIRC & Prineipal Secretan with the
DLR&S, DL&LROs, to discuss issuey reinting to regulurisation of
unauthorised brick fields at his office chamber
on 1* March, 2016 at 3.00 p.m.

..........

Officers present: Vide annexure-|

In the meeting the following points made in the representation submitted by the
Bengal Bricks Owners’ Association in its letter No. BBFOA/ 2/155/2015-16 dated
05.02.2016 followed by an e.mail dated 29.02.2016 and also the issucs flagged by
District land & Land Reforms Officers were discussed :-

i. It has pointed out that the Memorandum No. 1251-M&M dated 29.05.2015
is meant for operation of new brick fields and No. 1250-M&M dated
20052015 is meant for regularisation of unauthorised brick filds set up_

‘after 1" September, 2000. But in Memo. No. 1251-M&M there is menti

-

oS of Chliing swaltlion

ii. It has suggested for dispensing
Memo. No. 1230-M&M in respect o

brick fields which were established I

Eh

il Whether . ilic brick fields which have started operation well before
01.09.2000. with “consent to operate” and are. using river silt without causing

any change {0+ culture land or thie presynt useof [and or have already
got their land converted to JT-KHOLA, are also required to take pémission
for ¢onversion of land. S ;

iv. It is alleged by Brick Field Owners® Association that some districts are not
receiving applications from the brick fields for regularisation. Besides. these
brick fields are facing difficulty in getting siatutory/non-statutory clearances

from the PWD, 1&W Depariment and Environment Department and others
without which the district committee is not taking any action.

v. It is suggested by it that the brick fields which were set up before 01.09.2000
and have also made payment of penalty amount imposed by NGT should be
kept out of the purview.of the Memo. No. 1250-M&M.

vi. Whether the guidelines contained the Memo. No. 1250 will also bc‘
applicable to the brick fields which were set up before 01.09.2000 but are [
operating without “consent to operate™. -

vii. It was pointed out by the DL&LROs that most of the unauthorised brick
fields have sought time for creation of multi-layered green belt of I0 mw. or
construction of 3 mtr. high wall as laid down in the guidelines issued vide

X .l Memo. No. 1250-M&M dated 29.05.2015, on the ground that jt necds

3 sufficient time to build.up greed belt by way of planting trees or for

construction of 3 mtr. high wall. Besides that. the plantation can only be .

undertakén duting the monsoons.

2 Afier detailed discussions on the issues the following decisions were taken -
i. A corrigendum is to be issued 10 clarify that the term ~operation of

new/existing brick fields™ in line 8 of page ho. | or wherever it occurs. in the
Saay 4 e - Lol Ralde wida Mamn N 1251. I




o ot __,_ \__- .

i Locational guidelies cannot be 2 mod under normal
clrcumatances. If there Is a lpedﬂcm the district level
mmwwm the same under

Specillfmvoldlbll'. such, recommgtaMiing will have 1q e
Placed for sonsideration and approval of the State Catines :
iii.  There is no further need of 1 in uch 1 case schere fasid b already
been lawfully converted to /T XHOLA by the Ixick fields concemed.
However, permission for use of river silt has to be taken.and payment of
royalty for the same has to be to the appropriate suthority.
iv. .
Objection Certificates
application to District
i A |
v. femo. No. F230-M&M dated 29.05.2015 should
& :brick fields which-were set.up: before the cut.
B ¢ operating without “consent to operate™. Rrick

vi.  As regands, allowing time for construction of 2 multi-layered green belt of
10mtz. or 3 mtr. high wall around the brick fields, the brickfield owners may
be issued provisional “consent to operate” for 45 days subject to the
condition that they will create either a multi-layered green belt of 10 myr. or
3-mtr. high wall within.the said time line, provided other conditions given in
the guidelines are eatirely fulfilled and complied with. In default the
provisional ‘Consent 1o-operate ‘shall ‘be withdrawn after the expiry of the
gracc uime-of 45days. <t

-

There being no other points for discussion the meeting ended with thanks to gnd

Attested by me LRC & Principal Secretary
hed « Becvm - RAC- Ranlek
Advocste
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

‘nb

Speed Post/Email

CP—31!2/2022-IPC-V-.HO—CPCB-HO July 26, 2022

To
The Member Secretary,
All State Pollution Control Boards/ RECs
(As Per List)

Sub: Revised Environmental Notification of Brick Kilns dated 22.02.2022 -reg.

Sir,

Ministry of Environment, Forest and Climate Change (MoEF&CC) has revised
the Environmental Standards for Brick Kilns vide Notification GSR No. 143 (E) dated
22.02.2022.

A copy of Revised Environmental Notification is attached for reference and its
implementation.

Yours faithfully,

(S-K. Gupta)
Addl. Director & DH, IPC-V

Encl: as above

Copy to:

All Regional Directorates : for follow up, please.
Central Pollution Control Board
(As Per List)

———e -
(S. K. Gupta)

“afEe we gel e TR, e 110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 A“”ted hy -k

LA/ Tel : 43102030, 22305792, AL/ Website : www.cpcb.nic.in A « B < M2- Rkt -
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MINISTRY OF ENVIRONMENT, F OREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules maj be called the Environment (Protection) Amendment Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry_ﬁt Sl. No. 74, the
following entry shall be substituted, namely: -

ol E‘ick Particulate matter in stack emission 250 mg/Nm’
ilns | Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

. - Kiln capacity equal or more than 30,000 bricks per day 27 m

Notes :
1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this

notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Boar(
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Poliution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/ar
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or desig
laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO; as below:
PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normalization in cag
CO, measured = 4%. Stack height (in metre) shall also be calculated by formula H=14Q"" (whee

Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
/.-f"""‘-‘\ :
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E:

12.

Note :

=

" Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation anci fruit

orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

. All necessary approvals from the concerned authorities including mining department of the

concerned State or Union Territory-shall be obtamed for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportationof raw material/bricks”.
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were pubhshed in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R. 724(E), dated the 04™ October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. Atoxrumas AR

Attested by me

Advocate




AJTHCRISATION LETTER

It has unanimously resolved that, we hereby authorised to
Abul Hosen Mondal, son of Ni jemuddin Mondal of Village -~
Tehatta, P.0. Bandheinagar, P.S. Hariharpara, District -
Murshidabad to move the original application before the
Hon'ble National Green Tribunal EZ Kolkata Bench on behal £
of us as per legal advice. Abul Hosen Mondal has also
authorised to affirm /verify the Qriginal Application on
our behalf challenging the illegal set up of Romeo Brick
Field.

Dated ¢ 12.06.2025
B Q)A—

( BIPLAB GHGSH
son of Gour Chandra Ghosh

oF

( RAFIQUL MONDAL )
S/o late Kochimuddin Mondal

-both of Village- Tehatta,
P.0. Bandhai nagar,

P.S. Hariharpara,
District - ershldabad
PIN Code No.742175.

Attested by me

\ik‘“mﬂyu~ub£9°
: Advocate




BEFCRE THE NAT IONAL CREEN TRIBUNAL
EASTERN ZONAL BENCH, KCLKAT A, WEST
BENGAL, FINANCE CENIRE, 3RD FLOCR,
NEY/ TO®N APFLICAT ION UNDER SECTION
18(1) RFAD WITH SECTION 14 OF THE
NAT IONAL GREEN TRIBUNAL ACT, 2010.

O.A. MNo. of 202%/EZ
Batween
Abul Hosen Mondal & Ors.

»+-Applicants

~Between-

The West Bengal Pollution Control
Board 2 Ors.

»+ «Rospondents

// APPLICAT ION //

Mr. MD. HARUN<ALL-RASHID
Advocate

High Jourt, Calcutta

dar Asson.Room no.4

Mobile I\JC.9836144648

WhatsApp.No. 98361 444648

Email-:-O-advharashingmail.con.



